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(~} wbether the' Government are 
satisfted with the progreas of· the laRd, 
refbrtn measures; and 

(d) if not, the factors responsible 
for' tile slow progress? 

'tHE DgpUTY MINIS'l1ER IN THB 
MI'NISTRY OF AGRICULTURE AND 
mRIGATION (SHRI PRABHUDAS 
PATEL): (a) to (d). The Repurt of 
the Task Force on Agrarian Relations 
~t up by the Planning CommissiOll 
formed the basis for' the policy guide-
lines on land reforms incorporated in 
the draft· Fifth Five Year Plim docu-
ment. The tenancy laws are being 
Jrought all over the country increa-
singly in accord with the national 
policy. All States have enacted legis-
lation to regulate rent in accordance 
with the guidelines laid doWn in this 
regard in the Five Year Plans, namely 
that the maximum rate of rent .hould 
not excoeed 1/5 to 1/4 of the gross pro-
duce. However, the rate of rent re-
mains somewhat higher in Punjab, 
Haryana, Tamil Nadu and the Andhra 
area of Andhra Pradesh. More than a 
dozen states in the country have al-
ready aompletecI legislattve measures 
for conferment of ownersftip rights on 
the land in cultivating possession of 
tenants. In a number of other States 
provision has been made allowing the 
tenants to purchase ownership rights 
in the land under their personal culti-
vation. The right of resumption of 
land fOr personal cl,lltivation to be 
done by landlords has expired in 
most of the States. Increasing efforts 
are being made at fuller illlplementa-
tion of these laws. 

By now a11 States in the country 
where land eeiling measures need to 
be introduced, have made legislative 
provisions accordingly. These laws 
are being implement.ed with consider-
able speed. More than 22 lakh acres 
of land have been declared surplus as 
a result of the implementation of the 
land ceiling laws whiCh have been 
enacted in the light of' the national 
guidelines. More than 13 lakh acres 
of this land have been taken over by 
the State, out of whic'l more than 8 

lakb aCretl have bee.Q distributed to 
landless agricultural workers and 
other eligible persons. The work i3 
still in progress. 

The implementation of' the tenancy' 
reform will be faster with the pre-· 
paratlon of the' record- of' rights. AI--
though recOrd of'rightit exist in most: 
parts of the country, it' reflects only, 
in varying degrees the rights of-
tenants, under-tenants and'sharecrop-· 
peTs and other insecure holders in 
land. Legislative measures haVe been 
undertaken in' a number of· States 
during the past few years for provid-
ing a statutory basis for recording the 
rights of these categories of interest 
holders in land: 

In the implementation of land. ceil-
ing measures judicial intervention, 
procedural delays, financial and ad-
ministrative constraints hlure presen-
ted difficulties. Increasing steps are 
being, taken for. their. removal as a 
Tesui! ot whioh the gaCe of iInple--
mentation has picked considerable 
speed during the past one year or so. 

U. G. C. Grants to Universities 

1273. SHRI SOMNATII CHATTER-
JEE:: Will the Minister Of EDUCA-
TION, SOCIAL WELFARE AND 
CULTURE be pleased to state: 

(a) grants given by U. G. C. to each 
'University, year-wise, d'uring tile last. 
thRl! yellI'5; 

(b) extel!.tof utUisatioD of these 
grants by each University duriAg the 
last three years; and 

(e) the reasons why U. G. C. grants 
could not be fully utilised by some 
Universities? 

TIlE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTUltE 
(PROF. S. NURUL HASAN): (a) A 
statement is laid on the Table of the 
House. ,[PlaCed i1t Library. See No. 
LT-1l185176.J 

(b) ~nd (c). Allocation of develop-
ment grants to universities is initially 
made schemewise for a plan period 
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and as such the extent of utilisation 
will be known only after the plan 
period. These grants are normally 
paid in suitable instalments on the 
basis of reported progress of expendi-
ture in respect of various san~tioned 
schemes. The funds actually released 
by the Commission also include 'on 
account' grant to take up implementa-
tion of approved schemes and in some 
cases reimbursement of expenditure 

already incurred on account of sche-
mes approved in: the previous Plans. 

The development grants sanctioned 
'by the Commission are not fully uti-
"Used by Universities in some cases 
-within the plan period due to delays 
involved in the recruitment proce-
dures, procurement of equipment and 
supplies, non-availability of cons!ruc_ 
"tion materials etc. In some cases, the 
non-receipt of matching contributions 
from the state Governments is also a 
reason for non-utilisation of the Uni-
-versity Grants Commission grants 
'within the plan period itself. 
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